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Sliri K. K. Basu: The character of 
Parliament has changed. .

Mr, Speaker: The character has not 
changed. It has changed in this sense 
only that it is now more representa
tive of the Indian people. So far a$ 
the principles are concerned, I do not 
think there is any change at all.

Shri H. N. Mukerjee (Calcutta 
North-East): I have made a very
cursory search ot the rules and I find 
that rule 192 says that the procedure 
in regard to an Appropriation Bill 
shall be the same as for Bills generally 
with such modifications as the Speaker 
may consider necessary. I would sub
mit, Sir, that the principle is that the 
same procedure should apply in the 
case of Appropriation Bills unless, of 
course, the Speaker, for some 
extremely important considerations, 
thinks it necessary to stop the debate.

Mr. Speaker: I quite agree with that 
position, and I think that any discus
sion on the Appropriation Bill, unless 
points are fresh, will be useless waste 
of time. It is a very important con
sideration, and the Chair has its own 
right of discretion vested in it under 
the rules, to make such modifications 
as it thinks fit. The procedure in the 
case of a Bill will be that first there 
will be the consideration motion; then 
there is the second or clause-by-clause 
reading, and then there is the final or 
third reading. There the procedural 
part, so far as that rule Roes, ends. 
The other part is the part of allowing 
discussion. Now, there too, even in 
ordinary legislation the Speaker has 
got the power to stop the discussion 
in case he finds that there has been 
sufficient discussion. Then there is 
the closure move and hon. Members 
know that. Though there is usually 
no time-limit so far as legislation is 
concerned, it is not absent. The Chair 
has got the discretion of accepting the 
closure and, of course, the House may 
vote Upon it. So I need not dilate on 
that. I am going to follow this 
cedure, that I shall put the motion 
before tM  House and I shall im
mediately proceed to take votes on 
this without any discussion on any of 
the motions. That is the precedent, as 
I said, even in Western Parliaments 
and we have been following it here 
for the last three years.

So far as the other Bill is concerned, 
the Appropriation Bill in respect of 
the other Demands for Grants, I have 
received the points which the hon. 
Members have given to me and when 
that Bill comes, I will state to the 
House what my views on those are 
and then I shall hear again if they 
want to say anything—not on the

procedural part of it. Now, without 
disclosing, of course, all the details I 
may • only state that there are some 
points that are raised therein which 
are really important, and I do feel that 
they were not discussed in the 18 days’ 
discussion; and therefore, so^ne time 
has to be allowed. But what that time 
exactly will be and what those points 
exactly will be, I will say when I come 
to the second Bill. I am clear about 
the first Bill which I will put to the 
House now.

The question is:
"‘That the BiU to authorise pay

ment and appropriation of certain 
sums from and out of the Con
solidated Fund of India for the 
service of the financial year 1952
53 for the purposes of Railways, 
be taken into consideration.”

The motion was adopted.

Clauses 1 to 3 were added to the Bill.
The Scheciule was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.
Shri L. B. Sfaastri: I beg to move:

“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

APPROPRIATION (NO. 2 ) BILL 
The Minister of Finance (Shri C. D. 

Deshmukh): I  beg to move*:
“That the Bill to authorise pay

ment and appropriation of certain 
sums from and out of the Con
solidated Fund of India for the 
service of the financial year 1952
53, be taken into consideration.**
Mr. Speaker: I will first place the 

motion before the House and then I 
will state whatever I have to state 
about the scope of discussion.

Motion moved:
“That the Bill to authorise pay

ment and appropriation of cex^in 
sums from and out of the Con- • 
solidated Fund of India for the 
service of the financial year 1952
53, be taken into consideration.”
In respect of this, I have received 

intimation of the points proposed to 
be raised. There are in all seven 
points mentioned. I shall read them, 
so that the House may know what 
they are:

•Moved with the recommendation of 
the President.
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(1) Grants allocated last year for

specific purposes (e.a. Malamphuza
Project) wfanch were unutilised, susr- 
pended and abandoned.

(2) The appropriation of Rs. 30
lakhs for the National Income Com
mittee, which has so far not reported, 
leading to serious interference with 
announced plans for reconstruction
and development.

(3) The reported failure of our
foreign loans programme, and the 
consequent effect on the economy of 
the country, in regard to the ways 
and means and the planning budgets.

(4) The recent steps taken to
identify the Administration with the 
Congress Party, e.g. the Planning 
Ccmmiission being present at Congress 
Party meetings and Working Com
mittee meetings, and the constitution 
of special group committees of the 
Congress Parliamentary Party, at 
which officials are present to take 
advice.

(5) Proposed abolition of Standing 
Committees of the House.

(6 ) The Bharat Sevak Sangh, with 
possible expenditure of public money, 
as an adjunct of the Party in power.

(7) The appointment of afforesta
tion officers by the Government, in 
the light of the progressive denuda
tion of forests, with its effects on crop 
acreage and soil erosion.

These are the seven points. There 
is another intimation by Shri Guru- 
padaswamy. I shall refer to that later.

Now, as regards these ^even points, 
points Nos. (4) and (6 ) seem to be 
allied and I have treated them for all 
practical purposes as one point. And 
there is a further point— N̂o. 5—pro
posed abolition of Standing Com
mittees of the House. These points 
were not touched, so far as I remem
ber, in the discussion during the last 
18 days, and I believe they are very 
important points on which Parties 
should have their say and the Govern
ment also should have an opportunity 
of explaining their position. There
fore, I would allow discussion on 
these, shall I say, two—they are in 
fact three, not two; but I will take 
them as two—points. As regards the 
other points, I can say in detail as 
to why I reject them, but I need not 
take the time of the House in doing 
that.

Shri H. N. Mukerjee (Calcutta 
North-East): Are we to understand
that we cannot discuss the subject of 
foreign loans?

Mr. Speaker I do not think it can 
be touched now. It is not a point 
which was not touched at all during 
the course of discussions. I know that 
hon. Members may like to put their 
views pointedly again—as some hon. 
Members put it yesterday, “emphasise 
a point”—but we are not here now 
to ‘̂ emphasise’* any point. This is the 
ruling of the Chair. It may be arbi
trary, but it is a ruling.

SBri H. N. Mukerjee: The hon.
Finance Minister has made certain 
observations in regard to the kind of 
foreign assistance we are getting, 
which, we feel, ought to be counter^, 
if it is possible for us to counter it 
from the point of view of the Opposi
tion; and that is an opportunity of 
which we can avail ourselves in the 
course of the discussion on the Appro
priation BUI.

Mr. Speaker: The hon. Member will 
see that this is not to be taken as an 
opportunity to meet every argument 
of every other person or Member in 
the House. That way again the dis
cussion will be repeated. But what
ever that may be, I am not going to 
occupy long by giving reasons. In 
short, that is my conclusion, un
fortunately for the hon. Member.

Now, there is the other intimation. 
Shri Gurupadaswamy raises three 
points: (1 ) Capital punishment; (2 ) 
Prison reforms; and (3) Delegated 
legislation. I am not quite sure—I did 
not make any inquiry—but capital 
punishment and prison reforms, are 
more or less questions for the States. 
In any case. I am very clear that 
Prisons is not a responsibility of the 
Centre. If I am wrong, the hon. Law 
Minister will correct me.

The Minister of Home Affairs and 
States (Dr. Katju): You are referring 
to capital punishment. Capital punish
ment anyway is the responsibility of 
the courts. The law prescribes capital 
punishment. It is for the Judges to 
say whether in a particular case they 
will award it or not. The question of 
policy for Parliament is whether they 
should retain capital punishment as 
part of the statute. Neither the State 
Governments nor the Central Govern
ment award capital punishment to 
anybody.

Mr. Speaker: My point was whether 
it is competent for the State Govern
ments to legislate on the subject of 
capital punishment.
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Dr. Katjo: 1 imagine It Is in the
Concurrent List.

sir.r. Speaker: I believe there is some 
Bill also which has been brou/(ht in. 
I do not know whether it is a private 
Member’s Bill.

Aa Hon, Member. Private Member’s 
BilL

Mr. Speaker: In any case, Mem-
^ r s  will have an opportunity of dis- 

- cussing the question of capital punish
ment if and when that Bill comes up. 
We need not take any time now. 
(Interruption). Let the hon. Member 
not interrupt. Hon. Members should 
first hear completely what I am going 
to say. I am not going to decide 
finally. Before I say that I rule, I 
always give an opportunity to hon. 
Members to have their say.

Shri H. N. Mnkerjee: May I make 
one last submission, Sir?

Mr. Speaker: In respect of these
points?

Shri IL N. Mnkerjee: The previous 
points.

Mr. Speaker: I am afraid that is 
closed.

Prison reforms is decidedly a matter 
for the States. So far as delegated 
legislation is concerned, hon. Members 
will see that the Rules of Procedure 
provide for a Committee for exami
nation of delegated legislation. Of
course, this committee is not yet 
constituted, but in course of time that 
Committee will be constituted. So, far 
as these three points are concerned, 
cither the poin^ are not important, 
or we shall be anticipating some
further discussion or some further 
action. In that light I have not 
thought it fit to put any of these three 
points for inclusion In the discussion 
on this Bill.

Shri M. S. Gumpadaswamy
(Mysore): My first point ^Capital
Punishment*, Sir, is a Central subject...

Shri S. C. Deb (Cachar-Lushai 
Hills): On a point of order. Sir. What 
are the three points?

Mr. Speaker: Order, order. The
expression ‘Point of Order* is used, it 
appears, by some hon. Members in
two senses—‘Point of Information’ is 
included in the ‘Point of Order’. There 
are three points which he wants to 
discuss. They are:

(1) Capital Punishment.
(2 ) Prison reforms.
(3) Delegated legislfiftion.

These are the three points which the 
Chair is not prepared to accept as 
points properly to be discussed on an 
Appropriation Bill. Members will 
remember the occasion in* respect of 
which these points are pressed. The 
points are very important in them
selves. There is no doubt about it. 
But whether they are important points 
so far as the discussion on an ^ p r o -  
priation Bill is concerned, that is the 
question to which our mind is to be 
applied. I should like to hear 
Shri Gumpadaswamy.

Shri M. S. Gnmpadaswamy: Sir, so 
far as capital punishment is concerned, 
I feel that it refers to the fundamental 
law of the land and it is a Central 
subject.

Mr. Speaker: He need not argue
that point.

Shri M. S. Gumpadaswamy: Yes, Sir. 
You were kind enough to inform the 
House that there will be a Private 
Member’s Bill on this .matter. But I 
do not know whether that Bill will 
come up for discussion and how far 
the discussion on this point can be 
anticipated, I do not understand.

And further. Sir, so far as the point 
of delegated legislation is concerned, 
you were good enough to say that 
there will be a Committee appointed 
in course of time but the appointment 
of that Committee I feel does not in 
any way prevent us from discussing 
the points coming under ‘delegated 
legislation’. After all the Committee 
may be there or may not be there. 
But we must agree that it is the 
sovereign right of Parliament to go 
into this question of delegated legis
lation because it is very important in 
view of the fact that recently there is 
progressive decline of parliamentary 
control over the executive. And I also 
feel. Sir, it is the fundamental right 
of the hon. Members present here to 
go into this question as it pertains to 
the liberties of the people. That is all 
my submission. Sir.

ACT. Speaker: Even after having
heard Mr. Gumpadaswamy, I say that 
I cannot concur with him. So far as 
the present discussion is concerned—
I do not want to rule generally as to 
whether the points are important or 

Hinimportant or what their nature is— 
the result is this that we shall have 
discussion on these three or two points 
as I said—if you combine Nos. (4) , 
and (6 )—^which means “Identification 
of the administration with the Con
gress Party” in the two ways that are 
stated there and “abolition of Stand
ing Committees”. Now let us stare.
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Dr. L u i n  Siuidanm (Visakhapat- 
Bam): In oxtler to facilitate discus
sion, so far agreed lists of names Irom 
the Opposition Have been submitted. 
But frpm today such a practice may 
not be possible and I hope the 
Speaker^s eye will be there to adjust 
the debate.

Mir. SpMiket: Speaker’s eye has 
always been there. It may not be so 
watchful In respect of certain Memr 
bers as they may desire. That is & 
different thing. Although it is the 
usual practice to give the lists, the 
Speaker is never bound to go by those 
lists. Thc^ are just for bis guidance 
^18 for his information. But I think 
that hon. Members who wish to speak 
may attempt just to rise but not stand 
all at once and unless called upon by 
the Speaker may not begin to deliver 
their speeches.

I think a period of two hours, in
clusive of the reply |xom the Govern
ment^ side to the debate, should be 
sufficient for these two points.

Dr. Lanka S'nnidaram: How much
for the Government side?

Mr. Speyer: It is rather difficult 
to define but we could possibly be 
fairly short and the Government must 
have at least. 1 think, one hour .o 
explain the position.

Dr. Laaka SuBdaram: Any time
limit?

Mr. SkMaker. The time-limit is 
12 o’clock and at the end all the motions 
will be put to the vote of the House. 
Let the hon. Members choose between 
themselves. Let them have one or two 
of them to have their fullest say or 
let them have half a dozen to have 
their say in brief.

10 A.M.
That is an arrangement between 

themselves. But so far as the end is 
concerned, we shall take the motions 
for voting at 12 o’clock and thus finish 
the things.

Shri Syamnandiui Sabaya (MuzaHar-
pur Central): Sir, will the discussion 
be confined to the Members of one 
Party only or......

Mr. Speaker: That is not the idea. 
It is not the case that one Party can 
m ate all sorts of allegations and state 
facts and the other Party has no right 

repjy. Certainly, they will have a 
right.m ie discussion on a motion whep 
startea becomes the property of the 
whole House. But the point is that it 
is not fair to the whole House that

• only certain Members should hold the 
 ̂ field all the time and thereby take an 

advantage of the time-limit to deprive 
other people from participation in the 
discussion. That is the pointy

Pattdit n U c a r  D is BhmrgaTm (Gur- 
gaon): With your permission. Sir, jpay 
I submit that in regard to Demands 
we had cut motions and in rejgard to 
st>eciflc clauses of the Bills we have 
Kot the procedure of amendments. 
What will happen here in this case?

I^r. speaker: As I said, there is
going to be a discussion on the con
sideration stage of the motion and in 
that consideration stage these are the 
two points. Identification of the 
administration with the Congress Party 
is one. And the second is the abolition 
of Standing Committees. I think these 
points are clear enough and we need 
not take any more time of the House 
on them.

Tbe Prime Minister and Minister of 
External Affairs (Shri Jawaliarlal
Nehru): May I understand. Sir, if the 
only points to be discussed are these 
Nos. (4). (5) and (6 )? You were good 
enough to indicate that Government 
may have one hour. So far as I am 
concerned, I hope not to take more 
than ten minutes or possibly 15.

Mr. Speaker: When I said one hour, 
it meant the Government side should 
have one hour.

Dr. P. S. Deshmukb (Amravati 
East): I say that 45 minutes should 
be utilised by us.

Mr. Sfpeaker: That also is to be
adjusted between the hon. Members 
and the Leader of the Party.

The points for discussion in respect 
of this consideration are: “Identification 
of the administration with the Con
gress Party with special reference 
also to Bharat Sevak Sangh” and “the 
proposed abolition of Standing Com
mittees”. These are the two points.

Shri Gadgil (Poona Central): Is It 
the procedure that amendments are 
to be moved? ,

Mr. Speaker: Hon. Members will
see that just as in the case of Finance 
Bill anything would be said by way 
of a grievance, in this case also any^ 
thing can be said but the hon. Mem
bers should see that they say only 
with reference to certain specific 
points and not generally. Yes, now let 
us proceed.

Dr. N. B. Khare (Gwalior): It is our 
bitter eMerience t6  see that in this 
country Government is thoroughly and 
fully identified with the Congress 
Party and to facilitate matters it is 
fresh within the memory o  ̂ many 
how the Prirhe Minister of the Govern
ment unceremoniously ousted the 
revered President of the Congress from
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officer. (An Hon. Member: Who was 
ousted?) I feel sorry to say that my 
friend Mr. Tandon was ousted last 
year. I feel sorry that because they 
govern the country, the Conjressnifen, 
whether of importance or no import
ance, by the help of their oflftcials and 
by bringing pressure upon them» get 
things done according to their ideas. 
And I believe, Sir......

Hon. Memben: We cannot hear. 
Louder please.

Dr. N. B. Khare; I believe, Sir, that 
to xny mind there is strong comparison 
between important Congressmen at 
this time in our history with the 
nabobs or officials of the British East 
India Company......

Mr. Speaker: Will the hon. Member 
kindly resume his seat? I do not think 
it is a matter on which we really want 
to have a correct decision or to raise 
any heat or- controversy. I am just 
watching to see as to how the Con
gress comes in here or how the internal 
administration of the Congress is con
cerned here. I wanted to see as to 
what his argument is. I would request 
hon. Members not to refer to some
thing which is not quite relevant to 
the points that are being discussed. I 
do not know on what he is trying to 
base his argument. Therefore, I am 
allowing just a few seconds or a few 
more sentences. But that apart, I will 
also remind the hon. Member that the 
point at issue is not the Congress 
organisation or the Congress partici
pation in the country outside with 
this or that. The principal point is, so 
far as parliamentary government is 
concerned, whether it is proper for 

the Party in power, whether it is the 
Congress or the Party which th.e hon. 
Member himself represents or any 
other Party for the matter of that, to 
associate the administration with its 
own machinery in a manner so as to 
influence the whole thing, according 
to him, in an adverse manner. That 
is the only point to be discussed and 
discussed, first, academically and then 
in the practical application of the 
facts. Therefore, let us ascertain the 
facts. That is the real scope. Let us 
not raise heat unnecessarily by going 
into the Congress administration.

Dr. N. B. Khare: That is exactly
what I have been pointing out when 
I compared the present Congressmen to 
the nabobs of the East India Company. 
That is all. It is patent to anybody, 
it is complained of everywhere, in
cluding the Press, that Congressmen 
interfere too much with administra
tion to the detriment of justice and 
fair-play.

The second point is that a new 
organisation has been formed under 
the name and style of the Bharat 
Sevak Samaj. It is supposed to be a 
non-political organisation although 
the Communists and the so-called 
communalists like me are banned 
from it, and it is only meant to carry 
on constructive work and to hqlp in 
bringing to a successful end the Five 
Year Plan. In the first place, I should 
point out that to say that it is a non
political organisation is itself politics 
of a high order. It is founded, spon
sored, managed, ruled and bossed over 
by Congressmen—it can never be a 
non-political organisation. I have a 
shrewd suspicion that this organisa
tion is brought into being simply 
cause the Government or the Congress 
High Command realises that the old 
Congress organisations are now get
ting out of gear and are getting rotten 
from internal dissensions. They will 
not be useful for future elections, 
therefore, this Bharat Seyak Samaj is 
established simply because it should 
help in the next elections to restore 
the Congress to power. That is my 
shrewd suspicion—I may be wrong, I 
hope I will be wrong, and I shall then 
stand corrected—but that is my shrewd 
suspicion. Therefore, it is very wrong 
to finance it put of State funds which 
are paid by all and everybody.

[ S h r i  P a t a s k a r  i n  th e  C h a ir .]

Shri H. N. Makerjee: I find myself in 
a very difficult situation because even 
though we have got rather used to* 
the lash we receive occasionally from, 
the Speaker^s rhetorical whip, I w as» 
not quite prepared to be so tied hand  ̂
and foot as it were when we were dis
cussing the Appropriation Bill. Any
how, since we have to speak under 
certain limUations I will try to do what. 
I can and (I shall have to forego the' 
tem ptation^f referring to the speech,! 
the rather delicious speech but some
what reminiscent of the curate’s egg, 
which was good in parts, which was 
delivered by the hon. Finance Ministeil 
yesterdayj I shall have to forego the'  ̂
temptation of referring to certain 
points which he had made and which 
I had hoped I would get an oppor
tunity to attempt to counter. I shall 
therefore confine myself to the points 
which the Speaker has reserved for 
our consideration.

I would say first of all, that we on 
this side of the House tnke a very 
serious view of the reported decision 
of Government to abolish the Stand
ing Committees which have been 
associated with the different Depart
ments. We take a very serious view 
of it because we do not think it is a 
purely routine matter of ho particular
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[Shri H. N. M utejee]
significance. We aire afraid it is cou- 
nected with certain fundamental 
policies which this Government is 
going to pursue and those policies we 
fear are not lo the benefit of this 
country. Now. the idea of the associa
tion of Members on these Standing 
Committees certainly is that Members 
of Parliament of different persuasions 
have an opportunity of getting to know 
how the administration is run and to 
offer their suggestions if they have any 
in regard to the improvement of the 
administration. But the position as 
now adumbrated is this that except in 
so far as the Estimates Committee and 
the Public Accounts Committee give 
us some little chance, the Opposition 
will have no other opportunity of 
getting to know those elements about 
the administration which it is impor
tant that we should know if we are 
going to make any constructive con
tribution to the discussion in this 
House. •

As far as I am concerned, I have 
certain rather serious apprehensions 
because I feel that this exclusion of the 
Members of the Opposition from some 
knowledge of the inner working of 
the administration is linked up with 
certain policies which the Government 
is pursuing, policies which were pre
viously characterised as indicative of 
our Government’s unfortunate sub
servience to certain interests abroad.
I wish in this connection to draw the 
attention of this House to certain pro
visions of the Mutual Security Act 
which was passed in the United States 
of America which is extremely re
levant for our purposes because the 
Indo-American Technical Assistance 
Agreement is conditioned by the pro
visions of the Mutual Security Act. 
As I had said before, it is openly 
stated in that Mutual Security Act that 
the object of American assistance to 
different countries is to promote the 
foreign Policy of the United States and 
there are provisions to which I shall 
draw your attention. Sir, in the Mutual 
Security Act which say very openly 
that assistance is not going to be offer
ed to countries which behave in a 
particular manner. I fear that the 
Government of our country has got 
an idea that the Opposition, in spite of 
Mr. Chester Bowles, includes un
fortunately a certain number of un
desirable people and there is a fear 
in the minds of Government Uiat if 
these undesirable people have an 
access to the inside functioning of 
the administration then that would be 
a matter of which serious notice would 
be ta k ^  by the Gk)vemment of the 
United States and the assistance to

which we look forward, on which we 
have pitched our hopes in such pathetic 
fashion, as the hon. Finance Minister 
did in his Budget speech, would no 
longer be forthcoming. I would like to 
refer to section 511, sub-section (b) of 
the Mutual Security Act which reads 
thus:

“No economic or technical assis
tance shall be supplied to any 
other nation unless the President 
finds that the supplying of such 
assistance will strengthen the 
Security of the United States and 
promote world peace, and unless 
the recipient country has agreed 
to join in promoting international 
understanding and goodwill and in 
maintaining world peace and to 
take such action as may be mu
tually agreed upon..............”

Please note the word **mutuaUy”— 
“..............to eliminate causes of inter
national tension.” ’

This is a provision in that Act which 
is the sheet-anchor of the entire 
assistance programme of the United 
States of which we have rushed to 
take advantage in this country. And 
this provision proves beyond the 
slightest possibility of equivocation that 
the assistance we are getting is an 
assistance with very definite political 
strings. We have to mutually discuss 
things with the United States, other
wise assistance will not be forthcoming. 
There is also another paragraph to 
which I should like to draw the atten
tion of the House.

Mr. Chairman: May 1 draw the
attention of the hon. Member to the 
fact that the discussion is confined 
only to two points. Of course, he has 
made an attempt indirectly to say why 
Standing Committed are abolished, 
but I think he should not go too far 
into the details of the agreement and 
all those matters.

Shri H. N. MokeFjee: My point is
very clear and that is this. It is only 
on account of certain conmiitments 
which unfortunately our Government 
has made with the United States that 
I fear, I apprehend— îf my apprehen
sions are wrong. I would like to be 
corrected—that we are excluded from 
the opportunity of work on the Stand
ing Committees which are going to be 
abolished.

Mr. Chairman: That point has
already been made by the hon. 
Member. But to go into details of 
that agreement, I think would not be 
warranted when our discussion is con
fined to these two points.
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Shri IL N. Mukerjeer If it is your 
ruling. I shall not go into details of 
it. But I would like to pass on—if 
the hon. Prime Minister or Uie hon. 
Finance Minister wishes—the informa
tion which I have in my possession 
which is absolutely authoriUtive. in 
regard to the provisions of the Mutual 
Security Act and I hope that the 
House will take.note of the Mutual 
Security Act.

We take, therefore, a very serious 
view of the abolition of the Standing 
Committees because it denies the 
Opposition an opportunity of getting to 
know how the administration funcUons.

I shall refer next to the other point 
which has been permitted for dis
cussion, namely the Bharat Sevak 
Samaj business. It is a very g c ^  
idea to associate our people wiui 
planning. Actually every time we have 
spoken on planning we have said ^ a t . 
the most important problem which 
this country’s Government has to face 
is the problem of convincing the 
country that the planning is conducted 
in their own interests and therefore 
they should not hesitate to stint them
selves. if necessary, in the execution 
of these plans. Therefore, the idea of 
a Bharat Sevak Samaj is a v e ^  g ^ d  
thing. But what we fear is that the 
Bharat Sevak Samaj is going to be 
another auxiliary of the Congr^s 
Party. We have found that m tne 
group discussions that the Congress 
Party holds and which are fairly 
publicised, members of the Govern
ment and members of the Planning 
Commission take part. As members of 
the Congress Party I think they are 
entitled to go. But we have found 
indications of a close association of 
the members of the Government with 
the functionaries of the C o n ^ ss  
Party in a fashion which we apprehend 
is going to lead to results which v:e 
do not like, as far as the c o u n t s  
interests are concerned. In regard to 
Bharat Sevak Samaj also, our appre
hension is that this is going to be 
another Congress-sponsored body • 
whose object would be to carry on 
Congress propaganda with the support 
of the State’s resources.

In illustration of my thesis, I would 
refer to a camp which was recently 
held in Khadrala, in Himachal Pra
desh, for which the Education Ministry 
—I challenge them to correct me if I 
am wrong—made a grant of Rs. 4,000 
to the sponsors of the Khadrala Youth 
Camp, which was sponsored openly, 
unequivocally by the All-India Con
gress Committee’s Youth Department. I 
would refer hon. Members to the 
Library of this House where there are

copies of the Congress Sandesh where 
there are copies of the Hindustan 
Times, a Birla paper, where open 
statements are made and articles 
written by spokesmen of the Congress 
Party that the Khadrala Youth Camp 
was sponsored by the All-India Con
gress Committee’s Youth Department. 
Moneys belonging to the Government 
of this country, that is moneys paid 
by the people of this country, have 
been spent for the running of this 
Khadrala Youth Camp. The camp as 
such has possibly done good work. I 
am not concerned with that, but here 
is an indication of the way the wind is 
blowing. If the Khadrala Youth Camp 
which is a Congress-sponsored organi
sation can get assistance from the 
Gk)vemment in this fashion, is a rather 
surreptitious fashion, we do not know 
how the Bharat Sevak Samaj is going 
to function later.

I do not wish to say hard words, be
cause the hon. Prime Minister has 
been a fighter in the cause of anti
fascism. But the formation of this 
Bharat Sevak Samaj reminds us of the 
formation of bodies like Storm Troop
ers and similar organisations and we 
do fear that this kind of thing is going 
to lead to results which are extremely 
detrimental to the interests of the 
country. I am sorry. Sir, I cannot go 
into details, because you will pull me 
up, but I would like to say with all the 
emphasis Ifcat I can command that 
these straws in the mind are extreme
ly dangerous and the abolition of the 
Standing Committees, the exclusion 
of the Opposition from any participa
tion and opportunity of getting 
acquainted with the working of the 
Government and the proposed forma
tion of the Bharat Sevak Samaj in 
the face of what has been done in the 
case of the Khadrala Camp are ex
tremely dangerous sjnnptoms of whicn 
the country should be aware in time.

Dr. Lanka Sundaram: I should like 
briefly to address myself to the ques
tion of the Bharat Sevak Samaj and 
the Standing Committees. On the 12th 
of June the hon. the Leader of the 
House while replying to the debate on 
Demands of the External Affairs 
Ministry made a statement that it is 
eventually for this House to decide the 
question whether or not the Standing 
Committees of the various Ministries 
should be continued. Speaking from my 
place in the Opposition, it occurs to me 
that every procedural and constitu
tional assistance should be made avail
able to Members of the Opposition to 
come to grips with the activities, the 
day-to-day working, of the various 
Ministries of the Government of 
India. There are no ideological or 
other considerations for mt to say
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this. But it occurs to me that with
out sonie sort of continuous contact with 
the working of the nfachinery 61 
Government, it will not be possible for 
most of us on this side of the House 
to be able to make any useful contri
bution.

Alter aU parliamentary government 
is government by discussion—I am 
not going into the larger issues—based 
on competent knowledge of details, we 
want that access, and I dare say there 
would not be any suggestion on the 
part of my hon. friends opposite that 
most of Us on this side would not be
have responsibly, or would not keep 
the secrets. In fact. Sir. I was heart
ened from the little experience we 
had only a couple of days ago when 
the Prime Minister called a few of us 
for an informal discussion, and I am 
very happy to say this now on the 
floor of the House that no informa
tion—there was quite a bit of it con
fidential and secret—has leaked out to 
the press. I ^ould like these ques
tions to be judged from this little ex
perience which has heartened me as 
a Member in the Opposition.
^  feel, without the continuance of 

the Standing Committees, at any rate 
as far as the major Ministries are 
concerned, it will be extremely difficult, 
and it would constitute a handicap lO' 
most of us here on this side of the 
House to intelligently and effectively 
participate in the discussions leading 
to the improvement of the administra
tion of this country. As one who 
raised this question on the 11th of 
last month as regards the Standing 
Committee for External Affairs, I feel 
I should make these few observations 
purely from the procedural point of 
view, in order to assist Members f»f 
the Opposition to discharge their 
duties not only to this House, but also 
to their constituencies, and also to 
assist, wherever possible; the Govem-

S. m 
try .^administration of the country,

As regards the Bharat Sevak Samaj, 
I should like with your indulgence, to 
make a few ob.servations. It was 
fourteen months ago that the Plan
ning Commission was good enough to 
write to me a letter asking me to sub
mit a note on the manner in which 
Sarvodaya work was being done in my 
part of the country. I am glad my hon. 
friend Mr. Nanda is here this morn
ing. Such a note was written by me 
because myself and a number of my 
colleagues have been doing this work 
for a number of years. My hon.

friend Dr. Jaisoorya has come all the 
way to participate in the Sarvodaya, 
without subscription, without member
ship, thousands and thousands of 
people working together towards the 
building of roads, repairing of tanks, 
digging of canals, and so on and »o 
forth, as a symbolical gesture, that the 
villagers are * not left to themselves, 
and that town-people, educated people, 
people in high social position are f i 
ling to co-operate.

As a result of that memorandum, my 
hon. friend Mr. Nanda was good 
enough to have a discussion with me 
last year. I am referring to this, only 
to show that there is no disposition on 
the part of any one of us here on this 
side of the House to withhold co
operation to the Gk)vemment, provided 
Government comes forward. I went to 
the electorate as a stvachchanda Cong- 
rets vadi. Not one single Congressman 
as such accepted the invitation to come 
forward and work. I am making the 
statement with some sense of respon
sibility, because I believe in Sarvo
daya. Why I make this point will 
plain when I say this. I do not find 
any disposition on the part of the 
Congress Party, and certainly of the 
Government as such, to invite all sec
tions of the people, whatever their 
political persuasions, to join them so 
as to serve the people as servants and 
not as rulers. I have compared very 
carefully the original draft constitution 
of the Bharat ^ v a k  Samaj given by 
the Planning Commission last year and 
the little printed booklet issued a few 
days ago and made available to hen. 
Members of this House. So far as the 
rules and regulations of this particular 
organisation are concerned, I do not 
see any State aid given to it. But I 
have a suspicion that eventually 
the State Governments, at the pro
vincial as well as district and 
local levels will come into the 
picture, and finance will be found 
in order to enable this organisation to 
carry on. I would only make an 
appeal to my hon. friend Shri Nanda 
and also the Leader of the House that 
every attempt should be made by the 
Government in order to make it pos
sible for every individual in this 
country, whatever his political per
suasion, to become a member of this 
organisation I have been very care
fully watching the early membership 
of the Delhi branch of the Bharat 
Sevak Samaj, and I have not come 
across many people of parties other 
than the Congress becoming members. 
Of course, I am not passing my verdict 
on the formative stages of the local 
organisation in Delhi. But a right 
approach must be made by Govern
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ment because this Bharat Scvak 
& maj has the impTimatur of the Plan
ning Commission, so that every one. 
whatever his political persuasion, may 
come forward to co-operate. For that 
an attempt must be made in all 
sincerity, and I am sure the hon. the 
Leader of the House and my hon. 
friend Shri Nanda would not forget 
this point when they eventually decide 
upon the details for the launching of 
this really wonderful organisation, 
without which, to my mind, there will 
noybe any possibility for this country 

re-vivifled.
Meghii#d Sato (Calcutta North

West): I support the views of my
colleagues on this side of the House 
that the abolition of the Standing 
Committees to the Ministries is a very 
retrograde step, and I oppose this 
measure from this side. The hon. 
Members on the Treasury Benches 
have often appealed to us that there 
are many matters which have to be 
treated above party basis. The hon. 
Minister of Planning has particularly 
mentioned Planning in that connec
tion. But what do we find? To this 
Planning Commission the Congress 
Party Members are invited, but I do 
not know of any occasion where any 
Opposition Member has been invited. 
It is very w«ll known to the House 
that a large number of Members in 
the Opposition have taken a very 
prominent part in planning in the past. 
I might go further and say that the 
whole idea of planning in this country 
was initiated by one of them. But the 
present action proves that the Party 
in . power is proceeding towards 
fascism, because they are trying to 
exclude the Opposition Members from 
getting an intimate knowledge of the 
mechanism of administration. It 
should not be forgotten that though 
four-fifths of the Members of the 
House belong to the Congress, they 
represent only 45 per cent, of the 
population and the majority of the 
people of this country do not think in 
the same way as the Congress does. 
Therefore, to try to exclude toe per
sons who represent the majority of 
the people of this country from getting 
a knowledge of the mechanism of 
administration appears to me to be a 
very retrograde step.

I might refer in this connection to 
the working of the Legislatures in the 
United States of America. There you 
have got Congressional Committees 
and Senatorial Committees for many 
of the important items. Even an item 
like atomic energy development which 
Is considered—for reasons not very 
clear to me—to be a very closely pre
served secret is not kept away from 
the Members of the Legislature. I 
know something about atomic energy

development and I have never been 
able to understand why atomic energy 
development and everything connected 
>Vith it has been kept a close pre
serve and the Members of this ^ouse  
are not allowed to know anything 
about it. As I was saying, in the 
United States of Amw-ica thei« is a 
Congressional Committee t>n Atomic 
Energy and the whole matter of 
policy, the whole matter of admini^ 
tration with respect to a to ^ c  e n e r^  
is freely discussed there. Of cour^, 
when those reports come l>e^re t te  
public, certain matters are excluded 
from them.

In the matter of Planning I 
the Opposition has got a go(^ 
contribute and therefore if the Stand
ing Committees are allow ^ to func
tion they will be able to obtain Ipow- 
lodge as to how plannmg is 
done. I may refer in th^ 
to the fact that with regard to this 
Planning we have not been able to 
represent our points of view to the 
Government. There are "»any th in ^  
in Planning where we can make a 

'very good contribution. I think that 
all this Planning as 
Government of India is gomg 
idle day-dream unless you can formu
late measures for the raising of 
finance. And, as far as 
the measures which we have taken 
for the raising of finance are absolutely 
futile.

I do not wish to take more of the 
time of the House. I would on^  like 
to say that any attemot made by tne 
Party in power to proceed tow ar^ 
fascism would be resisted by p e^ le  
on this side with all the strength 
which ^ e  have.

Shri Frank Anthony (Nominated— 
Anglo-Indian): I wish ^to say a few
words about the proposed abolition of 
the Standing Committees. As one of 
the oldest Members of this House— 
oldiest not from the point of view of 
age but from the point of view of 
membership—I feel very strongly that 
this proposal is, as Dr. Saha has just 
pointed out, not only a retrograde but 
even an undemocratic measure. I 
have always felt that the work and 
the proper functioning of these Stand
ing Committees have represented a 
vital and even an intei?ral part of the 
whole machinery of Parliament, and 

p[ should have thought that those of 
Us who were interested in promoting 
healthy parliamentary conventions 
would have been interested to en
courage, to nurture and to foster 
these Standing Committees. None of 
us who have been members of th ^e  
Standing Committees and have partici
pated in their work and discussion in 
the past ten or even fifteen years can
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for one moment say that Government 
has not been strengthened, that Gov
ernment has not drawn fr<»n the 
experience of the members of these 
Committees. And I do feel that Gov
ernment is gratuitously dashing away 
one of the sources of its strength in 
abolishing these Committees, from all 
sections of the House, As I see it, this 
proposed step is a step by which 
Government is knocking away one of 
the pillars of our parliam »tary  
structur^ I should have thought that 
the leaders of the Congress Party 
would have endeavoured to secure the 
maximum of co-operation from all 
sections of the House. And in the 
past it has been the experience that 
these Committees have functioned as 
a source of strength to the Govern
ment. What has been the actual ex
perience of those of us who are not 
members of the Congress Party, in 
the functioning of these Committees? 
More often than hot, non-Congress
men have agreed with Government 
policies after they had been placed 
for consideration and analysis before 
the members of these Standing Com
mittees. With the result, that those 
policies after they have emerged from 
these Standing Committees have had 
the support of non-Congressmen, and 
Congressmen who are members of the 
Standing Committees, If they had 
accepted, as they have often done, the 
policies evolved by the Government 
in the Standing Committees, and they 
have been bound, if not to support 
those policies, at least not to speak 
against them and not vote agaiJist 
them, in this House. What will happen 
now? Gratuitously, Government will 
compel not only those who may be 
here to oppose for the sake of opposi
tion, but even those who wish to sup
port the Government, or to judge 
governmental policy objectively, to 
speak against and vote against 
governmental policies.y may respect
fully submit this: that it will not be 
good enough to have informal discus
sions, haphazardly to invite one or 
two people from certain groups, in 
a r^T  to superficially discuss some 
particulw aspe^ of governmental 
policy. This kind of supertcial ad hoe 
discussion can never take the place 
of the work of the Standing Com- 
mitteesT)

There is another matter which I 
would ask the Leader of the House 
to consider seriously, before this 
decision is finally taken. If the Gov
ernment does decide—I believe it will 
be an unwise decision—to abolish 
the% Standing Committees, then, one 
of two interpretations will be placed

on this step and any amount of 
explanation from the Treasury B aches 
will not prevent the people from 
making one of two interpretations. 
My hon. friends who have spoken so 
far have made one interpretation more 
or less and that interpretation is that 
this proposal has been inspired by a 
sense of dictatorship. That has been 
the main theme and main complaint. 
If we look at international history 
and experience, we find that where a 
majority party seeks more and more 
to confine to itself the administra
tion of the Government, where a 
majority party seeks more and more 
to disregard the other grouos and 
parties, where the majority party 
seeks more and more to identify itself 
with the Government or Government 
seeks to identify itself with the 
majority party, then parliamentary 
conventions and democratic conventions 
become a casualty. I would parti
cularly appeal to the Leader of the 
House to look at both these interpreta
tions. One interpretation is that this 
is inspired by a dictator-complex.

What is the other interpretation? 
It is an interpretation which has not 
been made so far. Let us face it 
without our tongues in our cheeks. 
People will say either that the 
Congress Party has made this decision 
because they indentify that Party with 
the Government or the Government 
with that Party or, the other inter
pretation which may well be made is 
that this has been inspired by a sense 
of fear. Fear of whom? Fear of the 
Communists. As I said, let us face 
this problem without our tongues in 
our cheeks. \ j i  is quite conceivable 
that the Government has In Its posses
sion information which justifies that 
fear that the Members of a certain 
Party, either because of their avowed 
or implied policy, cannot be trusted 
with the secrets which will be made 
available to them as members of 
certain vital Standing Committees like 
Defence. That Is an interpretation 
which many of us in this House are 
prone to make: that because the 
Government feel that they cannot, In 
the interests of the country, in the 
interests of the conservation of 
natiottial secJrets, Jsalfely associate 
Members of a certain Party, this 
decision has been taken^

I sab̂ . if fthjs decision has been 
inspired by that fear, then the decision 
should have been of a more radical 
nature. If Government is afraid that 
certain Members of this House tannot 
be trusted with the secrets which are 
made available to these Members 
because they are members of the 
Standing Committees, which secrets
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may be purveyed to foreign powers,
Government should have adopted a 
radical policy. There is no point in 
indirectly proscribing people in this 
House. The proscription should have 
come before. If Members cannot be 
trusted with secrets, or to look after 
the national interests or with the 
secrets which are made available to 
them, they have no right to be in this 
House. I do not want to draw com
parisons; comparisons are always 
odious. Even during the last war, 
secrets were made available to mem
bers of Standing Committees—even to 
those parties which were not prepared 
to support the war effort; the Muslim 
League and the Congress. Members 
from those parties were associated 
with the Standing Committees. That 
is why I feel very strongly that this 
is an unfortunate, and even an un
healthy departure.

That there is need for these Stand
ing Committees is shown by the fact 
that the Congress Party has set up 
Standing Committees vis-a-vis most of 
the Ministries. Here again, as some 
speakers have emphasis^, it is going 
to underline an unhealthy feature. It 
is going to accentuate this idea of 
identifying a particular Party with the 
Government and to lead to the impres
sion in the minds of certain people 
that one Party and the Government 
are sjmonsrmous. By identifying com
mittees drawn from one Party with the 
Ministries, by associating these Minis
ters with the Members from that 
particular Party, what is going to 
happen? I referred to it the other day, 
and I pleaded that Ministers should 
not regard themselves as creatures of 
a particular Party. This deliberallB 
dissociation of other elements in this 
House will accentuate that feeling. 
Ministers will more and more feel that 
they are not the servants of the pul)lic. 
that they are not the servants of the 
nation, but that they are the servants 
or minions of a particular Party. This 
is the tendency which we have to 
guard against. I would ask tTie Leader 
of the House to consider what I have 
said. I am not, I have made it clear, 
opposed to dictatorship. I have never 
had any doubt about that; I have said 
it over and over again. I feel that 
dictatorship.is the best form of Gov
ernment for India. Tfiat &  the only 
form of Government which will make 
our people active. It is the only form 
of Government which will make our 
nation strong.

Kamaii Annie AfsscaMne (Trivan
drum): I agree.

Shri Frank Anthony; If we are
working towards dictatorship, do not

let us pay lip service to the princi
ples of parliamentary democracy on 
the . one side while pursuing insidiously 
dictatorship on the other. Let the 
Leader of the House tell us that in 
the interests of a firm unitary dicta
torial policy we have decided to do 
away with the Standing Committees. 
If he says so, I shall categorically 
withdraw all I have said. If we are 
working towards dictatorship, which 
is benevolent in certain respects, 
ruthless in others, I am quite p r^  
pared to say to Pandit Jawaharlal 
Nehru, ‘Abolish all these trappings of 
democracy*. I would be the first to 
support him. But, if the Government 
still wishes to subscribe to parlia
mentary democracy, and to the trap
pings of parliamentary democracy, 
then, I would ask the Government to 
consider that this is one of the main, 
and as I said, one of the most integral 
features of parliamentary democracy.

Shri Jawaharlal Nefam: In what
country, may I ask, is this the main 
feature of parliamentary democracy?

Shri Frank Anthony: In India, for
the last several years. We are always 
told that we should set up our own 
precedents. ThLs; is one of the main 
healthy precedents ^ i c h  we have set 
up. I would earnestly appeal to the 
Leader of the House, if, as I have said, 
either of these two interpretations is 
not correct, that this policy is not 
inspired either by a dictatorship- 
cpmplex or fear of the communists, 
that this very healthy precedent which 
we have set up should be continued.

3ft, ^  am vr fi?nr f  arnr ^  
q r  TT 3PRTC f e n  I

^  t  ^  t  I ^*nrr ^
arnrre p r  afh:

^  ^
am rrtt ^  ^  ^

t  I an#
v iw

^  JTTj 3ft—% #
«ft ^  s r f ^  f
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W I^ ]

wi vnr I w
^ ^  % arrwt % 3 P ^
?nnitT ^  srtwBT ^  <ft i i m
^  TO ajTwfty f  f% 5Tm ̂
« k  an^ ^  ^  sm r

’WT, fn^i'Ti P^d*ft

sfiw m  «ft ^  *T̂  aftr^rr^
W  WT ^  *niT I

^  % #iT 3 jm  ^  ftr ?»Tnj

^  anwre f̂TT ?ft ^  % strft

^  irrpftT fiTT  ̂ 55t*ff ^  ^  ^  3 0 ^
^  ^  5TVn: % ?TTPT

ad^Rtrc f*rrtij, i r ? ^  s i f ^  wTEnr ^  
«5fe % wnwc ^  a n w  I ^

%f 3rn5*ft ^  ^  w
^  a f lT ^ I  ^fmsr %

^  ^  l^t JTCWT % f®
^  I f ^ 5  3TR 9XTR ^

^  ^  amnaft qr 'T̂ ft t  >
3TTW ♦IKI H^ll ^  ft̂ TT ^ I 
Tiro T̂?ff # ^  feyrf
«ft ^  s w n f s F f ^ ^ m i i i r  t  •

^  t  1?, TTŜ J ^  ^  ^Tirf«r

f w  »nn 5 ^  ^ 3T^
f tr e T T # % f^ 1 w t  •
^ w p r t  ftf ...............

Sbt. d t t tm a a :  Order, order, we are
only concerned with two points» and 
if the hon. Member goes on speaktog 
generally, he would be unnecessarily 
taking time.

«ft ifto i to  m N t:  ?ft ^
trr ft? ^  ^  Ti«ff wfT
^  f5nrf»r ftwn t  ^  ^  ?^T<fTw 
^  ^  t r * ^

HTT f^nif»r ftPiT t  I ^  ^  
fFsrenm  i

^  PT ^  ?n:5 ^  ^
t  > f ’sfr ¥RRW 

% amrR «n: t?:, jftisik ^  vt 
(hm^ i fiwT P̂TT I  3ff a m ^  ^
Hy  ̂ I tjidi  ̂ fti H VT ^KT
gan ftRT ^  ^  ^  api^
*C5̂  % sim’T ^

f ^  9 im  ^  ITT ■TTfg<Tf^g t  JTT ^ « T ^ - 
WT f̂ ^  ?>TriT ^ ^  ^

JTffii #  ^  FW5T JTT  ̂ ?TV-Tr
t ,  ^51^ ^  ^Ttro m  5h:^;t i ,  r̂

?TfPf9%  t  ^  ^
■ 9 ^ 5  ^T5 ^  5 * ^

ftr Wlf«RT ^  f̂t % TT3JT VT 
Jn?T  ̂ ^  T̂TT̂TT *nTr f  l M fw ^

'̂ *1̂  ^  -dH ®Tf^ ^
^  % XTSJTt H 3T<T5 ?t 5n?ft I  I

Mr. Chairm an:
>ft '»iinai j  ^9% <jnifiif* am  ^  5 ®

I  g w  W  n̂TJT ^

5T]̂  t  • v r d w ^  spT W55

n^T TT f f r  arfTt ^ r f ^  1

may I bring.
to the notice of the hon. Member that 
he is speaking on matters w h i^  have 
absolutely no connection with the 
points u ^ e r  discussion.

Shri Naad Lai Shanna: It is
his maiden speech. He must be 
excused.

tft ^ 0  ^O  m5Ht*T f*TT-
«rf?T ̂ffTOT ^PTTf i m
a n ^  ^  ftrs

I JT? #WT ^  3TT

t  ftf «Ftd̂  ^ ^  Wt«T t
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^^0 ^  ^   ̂ ^  (a«X4

% nft #  1 ^  spt 
^ ...............

Mr. Chalrmaii: That is out of order. 
The hon. Member should not refer to 
any such things.

• ft ifto ifto ^  ^

t  sr?^ m rsf % f®  ^
^  ^  ^  ?  I TO H

t  •
TT^. . .

(English translation of the above 
speech)

Shri B. D. Shastri (Shahdol-Sidhi): 
Mr. Chairman, Sir, I am thankful to 

you for having given me an opportunity 
to speak here and an opportunity also 
to discharge my responsibility as a 
Member of this House. Sir, freedom 
came to our country and for the sake 
of the achievement of this freedom, 
hundreds of our countrymen made 
enormous sacrifices. Today, not only 
this country but the whole world is 
paying warm tributes to that great 
personality under whose leadership we 
could achieve independence. The Con
gress, before it was entrusted with the 
administration of the country, used to 
make high promises that it would 
strictly follow the principles of the 
revered Bapuji. The Congressmen 
pledged that they would run the Gov
ernment on the ideals preached and 
practised by the Mahatma. Such were 
their words, but I regret to observe 
that with the taking over of the 
administration by the new Government 
things have changed for the worse, 
the principles have melted in thin air, 
the promises have been thrown to 
dogs and everything has gone topsy
turvy.

The people of the country hoped 
that with the advent of freedom, the 
reins of administration would be 
taken up by our own men, so that 
every citizen of the country would 
have equal rights and that there would 
be no discrimination between one 
person and the other. They thought 
that all persons, whatever their status, 
community and religion may be and 
to whatever part of India they may 
belong, would have equal rights and 
privileges. But our hopes have been 
ao P.S.D.

belied by the Government of the day. 
The beautiful pattern of the country, 
for which the Congressmen had given 
us .high hopes, has disappeared. The 
distribution of the States into Parts A, 
B and C has been done by the Con
gress to serve its own selfish purpose 
One thing which surprises us is that 
the international stage......

Mr. Chairman: Order, order. We
are only concerned with two points, 
and if the hon. Member goes on speak
ing generally, he would be unneces
sarily taking time.

Shri B. D. Shastri: I was pointing 
out that Part A, B and C States have 
been created by the Congress for its 
own selfish ends. Just as there is 
international sectionalism on the world 
stage similarly there is constitutional 
sectarianism in this country. It is on 
the basis of this narrow-minded 
sectarianism that Part A, B and C 
States have been formed, which is a 
matter of great surprise. What hap
pens is that a person defeated in a 
certain ‘A* State—a person who has 
not been able to secure confidence of 
the people, whom the people of the 
State think unfit for the purpose of 
administration and who has not suc
ceeded in getting a place in the Gov
ernment or the Parliament or the 
Legislature, is given a very high post 
in these States provided, of course, he 
is a Congressman, or a Congress 
sjnnpathiser or one who wants his 
personal interests to be closely tied 
with the Congress, so much so that 
such a person has been appointed the 
head of a Part C State, Persons who 
do not find a place for themselves 
anywhere in the country are provided 
with good posts in Part C States.

Mr. Chairman: From my knowledge 
of Hindi, howsoever small it may be,
I can understand that the hon. Mem
ber is not relevant in his observations. 
There is no question of Congressmen. 
There are only four or five points 
which should be referred to. May I 
bring to the notice of the hon. Member 
that he is speaking on matters which 
have Hbsolutely no connection with 
the points under discussion.

Shri Nand Lai Sharma (Sikar): It 
is his maiden speech. He must be 
excused.

Shri B. D. Shastri: Sir, the Bharat 
Sevak Samaj is being organised so 
that the Congress may serve its own 
purposes. It is for the personal 
interests of the Congressmen that the 
said body is being set up.

Another thing which I would like to 
say is about Vindhya Pradesh and 
tq^ing that into consideration......
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Mr. Chalrnuui: This is out of order. 
The hon. Member should not refer to 
any such things.

Shri B. D. Shmsiri: What I mean to 
suggest is that in every country, there 
is a policy of at least some S3mnpathy 
towards all sections of society. 1 would 
like to make a reference to Sidhi 
district in this connection. The 
Socialist Party there..........

Mr. Chalrmaii: I can understand his 
referring to the Bharat Sevak Samaj, 
but 1 am not able to understand his 
referring to Vindhya Pradesh. I think 
the hon. Member has not been able 
to grasp the limits within which these 
points are to be considered. It is 
better he speaks on another occasion.

Shri RagliaTaiah (Ongole): On a
point of information. Sir, I would like 
to know whether the Chairman is 
limiting himself to the number of 
speakers that have been given from 
the Opposition side or whether he is 
going to allow a chance for a speaker 
who is going to put forth a new point 
that has not been covered by any of 
the speakers from the other side or 
from this side.

Mr. Chairman: So far as I see, up 
till now only the Members from the 
Opposition groups have spoken. It is 
not a question as to how the speakers 
must be chosen and from what side, 
and it is impossible for me to pre
judge who is goin^ to rai.se which 
point. For instance, the gentleman who 
spoke just now pressed upon me that 
he would like to speak on some of 
these points but we found probably 
he was not prepared to speak on these 
issues. So. it is not possible to judge 
previously whether a Member is going 
to talk on a new point. However, I 
shall cnr^tinue the discussion till 
12 o’clock.

Shri Rn^bavaiah: He will give the 
point on which he wishes to speak.

Mr. Chaimuui: That cannot be done.

Shri V. G. Deshpande (Guna): I
have been trying to catch your eye.

Mr. C^irm an: Yes, Mr. Deshpande.

Shri V. G. Deshpande: I rise to
voice the just and well-founded 
apprehension of the Opposition side 
regarding the misuse of the proposed 
organisation of the Bharat Sevak 
Samaj that is contemplated by the 
Ministry of Planning. I was agitated 
on this point since I read it in the 
newspapers and after I received the 
pamphlet giving details of the Bharat 
Sevak Samaj.

Let us not be misunderstood. We 
are not here deliberately to mis
represent the Party in power. In fact, 
I read the pamphlet of the Bharat 
Sevak Samaj with a sincere desire to 
make my humble contribution to that 
organisation and co-operate with the 
Government in its effort to bring 
economic prosperity to this country. 
But. when I was reading the clauses 
very carefully, I came across one 
clause and I found that even in the 
constitution of this Samaj, the same 
perversity of approach, the same iiv- 
tolerance about the other men’s point 
of view, was apparent. I found that 
under the heading of disqualifications', 
there was one clause, that those 
persons who are involved in activities 
or those persons who believe in 
violence or believe in communal hatred 
or are connected with organisations 
which believe in violence or believe 
in communal hatred, cannot be its 
members. I do not know what they 
mean, nor am I speaking with a guilty 
conscience that the Hindu Maha Sabha 
or the Communists are Parties which 
believe in violence and communal 
hatred. I know that the Hindu Maha 
Sabha is the most nationaT organisa
tion that was ever established in this 
country. Yet, I anv speaking because 
the Congress Party and their leader, 
responsibly, and irresponsibly some
times, have been accusing us of com
munal hatred, and I do not know 
which is the agency which will be 
called upon to decide which person 
believes in communal hatred, which 
person or which party or organisation 
believes in violence.

Dr. N. B. Khare: The Jamiat-ul-
Ulema will decide it.

Shri V. G. Deshpande: That has
nowhere been made clear in the con
stitution of the Bharat Sevak Samaj.

Yesterday, with all humbleness, I 
wrote a letter to the Minister of Plan
ning, Mr. Nanda that *'I am not likely 
to get an opportunity to speak in 
the debate on Planning. Will you 
kindly explain in your speech whether 
under this clause, persons belonging 
to the following organisations will be 
excluded from working in this Bharat 
Sevak Samaj?” I had given the names 
of the Hindu Mahasabha, the R.S.S., 
the Ram Rajya Porishad, the Com
munist Party of India, the Scheduled 
Castes Federation, and many other 
organisations. I wanted a categorical 
declaration from the Party in power. 
My hon. friend asks here whether we 
had mentioned the name of the Muslim 
League, I do not know, because the 
Party in power does not regard any
thing Muslim as communal. Muslims 
are the most national people and
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everything Muslim is national accord
ing to secular definition of nationalism. 
Therefore. I had not included Muslim 
League in that list because I knew 
that according to the Congress, the 
Muslim League, the Jamait-ul-Ulaima- 
i-Hind and all those organisations are 
the most nationalistic organisations. I 
am rising here to get an explanation 
from the Party in power, because it 
has been made very clear in the rules 
of the Bharat Sevak Samaj that the 
State Government will be called upon 
to give flnanrial aid to thus Samaj. It 
has been further made clear that 
whole-time paid workers will be 
appomted and a colossal gigantic 
machinery will be created throughout 
India. Protesting too much naturally 
leads to -suspicion. Many times it has 
been mentioned that it will be abso
lutely above party politics, and that 
It would be a non-political organisa
tion. This too much of protestation 
has led me to share the view that 
most probably this organisation will 
be misused for popularising their views. 
It seems to be now impossible to 
popularise the Congress and this is a 

method of forcing and thrusting the 
Congress Party on the electorate in 
India. I want an explanation from the 
Party in power. In fact, as my leader 
Dr. Khare has stated, if our apprehen
sions come out to be false or are not 
true, none would be gladder than my
self. In fact, I would have wished 
that all these organisations ought to 
get popular support. I do not know 
how under the aegis of the Congress 
Government, foundation members are 
being enrolled. We never knew where 
to go, or how to become a foundation 
member, whether the Minister invites 
only certain people ta become founda
tion members. Everything is kept in 
the.dark. I propose to come to the 
hon. Minister,, if he allows us or gives 
us an opportunity to speak. He does 
not answer our letters, he does not 
mal^e any announcements in answer 
to any requests that we make in 
writing. Perhaps we may get a better 
experience hereafter and then as I 
have said, these efforts of popularising 
these schemes ought to be made. But 
I would certainly have wished— Î do 
not mind if the Congress happens to 
be a majority party, the members 
of that party have a right 
to do social service—that they had 
followed in the footsteps—even as 
they have taken the name Bharat 
Sevak Samaj, which is literally a 
translation of *'The Servants of India 
Society”—of the late Mr. G. K. 
Gokhale and had formed . non-official 
public social organisations for popu
larising various schemes. I would 
have wished for that. But now the 
Government machinery is there. But 
“they say “the Government is ours, no

one should criticise us; now there 
could not be any Standing Committee, 
and Y>eople ought nt)t to be associated 
with the administration”. I say it %s 
not only a question of Standing Com
mittees. Questions are asked whether 
in the other Parliaments of the worjd, 
such Standipg Committees. ’ are 
appointed. I had tried* to read very 

CAirefuli/ Ma/Js Parliamentary Practife. 
The words ‘Standing Committee’ do 
occur there. There are many com
mittees, and many times, the Parlia
ment itself goes into a Committee and 

‘ those Houses ai^ taken into greater 
confidence than this House. My com
plaint is that gradually the Party in 
power is also being thrown into back
ground. When the Standing Com
mittee coes away, it is not only Ihe 
Opposition that will not get the chance, 
but even the Party in power will not 
get a chance to associate and In'x with 
the administration of the Gdvernment. 
I feel that it is «nn encroachment and 
a trespass on the rights, privileges 
and prerogatives of the Members of 
Parliament. We And that the majority 
party has elected a P^ime Minister, 
and a leader. The’ Ministries are there. 
We do not know what they are doing. 
If the Standing Committees were 
there, we would have some control 
and some jchance of association with 
the administration. I am voicing 
therefore the feeling of the Opposition 
particularly and the House generally 
when I say that the Standing- Com
mittees have to be restored.

11 A.M. ,

Shri Jawaharlal Nehru: Sir, I indi
cated some time ago that it might not 
be necessary for me to take more 
than ten minutes or possibly 15 
minutes. If I exceed that time-limit, 
you will, I hope, show some indulgence 
because I have been listening to what 
has appeared to me fantastic stories, 
imaginings, and distorted perversions 
of thought on all kinds of "things, and 
I have been wondering what the 
subject under dispute is. It l^as 
seemed to me that some hon. Mem
bers—I say so with all respect— 
suffering from some kind of frustra
tion have brought out all those 
frustrations and not getting hold of 
anything logical or reasonable to see, 
have simply given vent to their an^'er 
against the Congress and the Gk)vem- 
ment. The hon. Member who spoke 
first in his usual way was ra^het 
hero’cal about it. and having perform
ed this act heroically marched out to 
rest outside. I suppose the House will 
not expect me to take him seriously 
on this or any other occasion. There
fore, I shall proceed to deal with some 
other points. Other hon. Members 
have waxpd eloauent about the fascism 
of this Government.
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• wwr Tfw rtQ W  Rw : stfT i
; [Baba R am unysH  Sinfffa (Uazari- 
. bash -West)r That is correct.] •

. , [shri  imwahJurUl Nehru: One of &e
frustrated gentlemen there thre.w an 

. interjection iv̂ sX now, I 'am  very sorry 
that I have to deal with* these inter
jections which.,have no thought or 

, reason or logic ôr intelligence behind 
them. . I

Babu Raqinarayan Singh: Every
thing is there. . *

Mr. Chairman- Ordor, prd?}. The 
hon, Mefnber need nfot interfere like
th « r

Shri Jawaharlal Nehru: I do not
mind opposition, but I do expert, if 
I may say so, a modicum of intelli
gence in the Opposition .. »

; Babu Raranarayan Sin|:h: Which
you lacly .

ShA Jawaharlal ^ehrh: II the hon.
Member insists on showing his lack 
of lilt#nigence, what am I to do?

* We started considering two or three 
in^portant points. One was about the 
recent steps taken to identify the 

‘ ad nri'nis* ration with the Congress 
Party, the Members of the Planning 
Commission being present a t ' Con
gress Party meetings! and Working 
Committee meetings, and the constitu
tion of a soecial committee of the 
Congress Parliamentary Party at which 
ofllicials are present -to* take advice. 
There are two or three points in that. 
I come to the last point. The Congress 
Party has constituted group meetings 
for study and consultation on various 
subj^ts. I would advise, if I may do 
40, the Members of the Opposition to 
employ their time equally usefully 
instead of concentrating on just slogans 
and shouting. A little study does all 
of UJT good, and the Congress Party 
is therefore taking its business 
earnestly as Members of this legisla
ture. and are seriously trying to study 
these various subjects and confer with 
us, and ask us. If any Members of the 
Opposition or any group forms such 
a study group on any particular sub
ject. i  shall gladly come to it if they 
want my advice in the matter. It has 
nothing to do with us. It is a private 
party functioning.u do not know why 
hon. Members on the opposite side dis
like to ®ee the Congress Party function
ing actively, effectively and with 
intelligence, because they prooose to 
function in that way. Therefore, to 
object to the effective functioning of 
the other party is the most extra

ordinary thing that I can think of. 
Apparently hon. Members of the 
Opposition think that—if I may quote 
a couplet from a famous French 
writer. La Fontaine.

Cet animal est tres mechant,
Quand on Vattack, se difend.

Shri S. S. More (Sholapur): What is 
-the meaning?

Shri Jawaharlal Nehru: *This
animar*,—that is the majority party— 
‘̂is very wicked; when it is attacked, it 
seeks to defend itself”.

So it seems to be the privilege of 
the Members of the Opposition to say 
everything, relevant or irrelevant, 
truthful or untruthful, and to attack 
in any way. but the majority party 
which happens to represent the people 
of India more than the minority, which 
happens to have come through in 
elections recently with great success 
,.and which ultimately has formed the 
Government in this country. I say. has 
to be treated with respect by every
body in this country.

Shri Nambiar (Mayuram): Out of
all proportion. ..

Shri Jawaharlal Nehru: That hon.
Members of the Opposition do not like 
the normal functioning of that Party 
is a .most extraordinary thing. Are we 
to take our orders and directions from 
hon. Members opposite? I do not see. 
why? On the inner working of the 
Party, when it is said that officers go 
there for advire, I really do not know 
where hon. Members get their facts 
from. It is the first time I have heard 
it. It has nothing to do with officers; 
the Party functioning or a Committee ' 
functioning has nothing to do with 
officers.

Now, so far as the Planning Com
mission is concerned, it is meeting mem
bers of the Congress Working Com
mittee. It is true that they have met 
the Congress Working Committee a.® 
they met members of the Socialist 
Party the other day. as they met 
industrialists, trade unionists and 
others. Whoever has been interested in * 
tjheir work, whoever has sought to 
find out anything from them or who I 
has been invited by them to come and 
help them, they have met and discus
sed. If any group 0/  Members or any 
one or two or three Members of the 
Opposition want to discuss anything 
with the Planning Commission, the 
Planning Commission will gladly dis
cuss with them. The only difference 
is that members of the Congress Work
ing Committee are interested in
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achieving things, not merely in sh(«it* 
ing and doing nothing. Therefore, they - 
wrestle with these problems ahd in 
wrestling with these problems they 
ask the Planning Commission if they 
would like to discuss this rAMter^wfth 
them. The Planning Commissiow has 
written to leaders of the Praja Party, 
leaders of other groups and many 
others. Many of those leaders aref on . 
their Advisory Board with whbm they 
have consultations frequently enough. 
They are prepared t'') consult and 
confer with any group*, and, subject to 
time, with any individuaU I would say, 
because they are in search. of light. 
They are not people wedded to ' any , 
dogma; they are trying to solve th^se]^ 
intricate and diflflcult and complicated 
problems of India and they se( k Kght 
w'herever they can find it; whether it 
is America or Russia or China or any 
other country, their, minds are not 
closed to anything. And certainly th^y 
seek light from our own people, apart 
from outside light! As Chairman of 
the Planning Commission I invite 
Members of (he Opposition, and not 
only Members of this House, but others 
outside this House to cc^e arid oonfer 
with us in regard to planning in 
general or in regard to our'Five Year 
Plan. I invite them to come and dis
cuss with the, Pla^*^ing Commission so 
that we may have the benefit of their 
advice. They may also realise some of 
the problems that face us and some: 
of the , difflculties tyiaX, v;e . hgî ve’ tb. 
contend against. So that there is no 
question oT the Planning Commission^ 
becoming a sort of appendage of the" 
Congress Working Committee o r th^ 
Congress Working Committee being an 
appendage of the , Planning Commission. ' .. *

Now to the larger question to which 
a vague reference was made by some 
hon. Members—of "the Congress Party 
in a sense of interfering with the 
administration. If reference is made to 
something that happens in the districts 
or lof'allv, all I can say is this, th a t 'i t  
has been o u r ' endeavour to nrevent 
interference with the administration 
by any person, whether he is a Conr- 
gressman or others. But inevitably, we 
d.o not want the administration to be 
isolated from the people. We want to 
do work with them. We want co
operation. Interference is one*'thing, 
co-operation is another. We encourage, 
that co-operation. If hon. Members'go 
to their constituencies, their districts, 
naturally they are interested in' comii- 
tions there. Naturally/ if they wish to 
confer with the local authority, they 
should confer with them; -they should 
hear what they have fo "say and so 
on *and so forth. They must have a

4 V r .; , » ’ T
co-operative spirit. We do not want 
inteK^^Mce with iocal authoritor b T \  
members^o^any party. If reference 
made ,̂ tc  ̂ something that happens in 
Delhi—1 do-ndt .know whftt' it̂  imght • 
be, I am speakihg with all respect—I ' 
do not want hon. Membeis, whetherr 
of the Opposition or of the majority • 
party, to interfere with the wortein^ of 
ourrWinifltrles. I d® not like 'thaib at 
all. Jf they want: ̂ ay . information, we 
have got methods to supply it as 
speedily 9̂  possible. Through tte? 
Ministr,ies, an^ through the various 
offices we can undertake to ahswer 
qu€*stionS, apajrt frpm formal questions 
that are put here; we can have'inquir
ies'matfe anfl do everything. But It is* 
a dartgerous Ihing if hon. Members 
here belonging to any group or pariy 
interfere .with the running^ of the 
admiftfstrsfltioR.' because then those- 
who. hin ii  are :^i^tly  emljArr^ssecf^ 
They cannot, of course^ be disrespect
ful or they may not cajtry out some
times the wishes of a "Member; at the 
same' time, it may be completely 
agaihst their own judgment or the 
manner and method of the'working of* 
the Ministries, and all kinds of diffi
culties ari^ . Therefore, dealing with- 
a MnTistry  ̂or Government department 
should be with the head of the depart
ment. Any hon. Member can make a 
sute^stioft or make a complaint; it will 
be inquired into. • But ocfe thing I 
should like this House to remember. 
It seems ta  be fO»gbtten what is the 
nature of our Constitution. Reference 
was made by—I forget who—one of 
the hon. Members to the American 
Constitution, to aH kinds of Committees 
and other' developments under that 
Constitution^ Wellf the hon. Member 
shouW know that bur Constitution is 
not modelled after the American Con
stitution: it is completely different
from it. and. so ffir as I am concerned,
I do not want ̂ to* follow the Amei^lcan 
ConsHtutioh iji'these and many other 
matters. I think, with all respect to 
that great nation, it is an out-of-date 
Constitution. It was framed 150 years 
ago on the basisKtf'something previous 
to it. Th^ world *hns chnnged, but the 
American Constitution has not changed 
and while I am not speaking consti
tutionally, I am not ’an admirer of the* 
American Constitutimi from the point 
of view'-of ^  ConstitiiX?on, aoart from 
everything- else. I say deliberately 
when we macjp our Constitution, it was. 
not after the American model. It was, 
rightl.v or wrongly, largely after the 
British model; with <^ome-y^riatior^s 
course, because the United Kingdom is. 
a small, ' tigfet liKle island with a 
unitary erovernment wjiile .we- «ce a 
huge cotmjkBy?; wltteh oecesearily has» to. 
be a  F>odei!ation, »and‘ differences creep* 
up. Butr* . genei;aHy , speaking, : thisu*
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[Shri Jawaharlal Nehru]
Parliament is modelled after the Parlia
ment of the Uiiited Kingdom, more or 
less, and normally we follow its rules t 
and conventions also, unless we want 
to change them. That has to be kept 
in mind. Let us not. therefore, get 
mixed up. We can have the Americarf 
model if you like, we can have the 
Soviet model if you Uke^ hut let us 
*̂0  ̂ mix .things up .̂ and ‘ criticise the  ̂
^ T k fn g  of this Parliament frt>m the 
pcttnt 6t  the A m ^ican Congress.

When th^ hon. Member Mr. Anthony 
talking about great parliamentary 

tradiU6ns, about Standing Committees, 
etc., I asked ^him where those* parlia- 
mentaryr traditions existed about these 
Standing Committees, he saiS: “in 
India’*. The fa(^ of the matter is that 
they do not exist anjrwhere else. How- 
cver, iUwould be better if I deal with 
these Standing Committee^ later I 
was de^linf» rathei; with the charge 
that this administration is a kind of 
party machine‘ and all that. Again, 
^ r e  seems to be some misconception. 
This Goveniment is a party Govern- 
irient. It is not a rton-party Govern
ment. I am the leader of "the Party, 
Wd I  - am the leader of this Govern
m ent

Dr. N. B. Klii%re: And tfie President 
or the Congress also.

Shri Jawaharlal Nehm; Hon. Mem
bers opposite want to eat the cake 
and have it too. They want to ch^rac- 
teri3e this administration as fa.scist, as 
everything that can be bad, and all 
that, and they want to upset it. And 
yet they want to have a share in the 
administration. Jhey want to learn 
the art of administration. I thought 
that the.y had come to the conclusion 
that nothine can be leamt in this way 
and that all that they had to do was 
to subvert and to upset it and to start 
afresh and anew. Now, one cannot 
have it both ways. This is a p a r^  
Government, and. I say so with no 
ilpology, but with pride. I have been 
a Congressman for close uoon 4(T years, 
and it has been my pride and privi
lege -to function through the Congress. 
Itfhdl^ .been the pride and orivilege of 
vast numbers of neople in this country 
to do so> Andf if I may say so, some 
of th«.Members of the Opposition <alao 
gAh)ed;same stature through , this Con- 
gresa drganisation. . , o

V There 4fi onie Doint It in a party 
Gomerftmefidt as GoiRefmmeints i are /in* 
parliahientaiT demriciaicies. That dnes 
Hot^jxieaa ithatithe Government shoiuld 
lUnetkHi* fhr Hhe beaeflt^ of the ^party; 
Hra^^lsv.the adoiinMratkn^ apaft-from 
Hitai. BOnlMnrf; the ' permanent

services, etc,, should of course be com
pletely apart from any party or any 
such thing. The Ministers are party 
men. The Ministers naturally should 
function for the country and not use 
their governmental position for their 
party pui^poses. That is an individual 
matter of behaviour. But it would be 
wrong for the House to consider them 
as non-party men simply because they 
have become Ministers.

Again, some instances were brought 
forward by hon. Members, and the 
Khadrala Youth Camp was mentioned. 
I do not know where hon. Members 
get their facts from. Of course, the 
Khadrala Youth Camp was a Congress 
camp. Nobody is ashamed of that. We 
have plenty of ramps. We are workers. 
We are not talkers like some Members 
of the Opposition. (Interruption)

Mr. Chairmmn: Order, order.

.Shri Jawaharlal Nehm: But the
point is whether money was given to 
it. No money has been given to it by the 
Education Ministry. Where has the 
hon. Membei got his facts from? Not 
a rupee has been given by the Educa
tion Ministry o -̂ any other Ministry 
here to the Khadrala Youth Camp.

In the same way. references have 
been made to the Bharat Sevak SamaJ. 
as if governmentcl money was going 
to flow into it. N ) governmental morey 
is going to flow into it. Undoubtedly,, 
it was my hon. Colleague Mr. Gulzari 
Lai Nanda*s« idea about a year and a 
half ago. It î  not a recent develop
ment. An hon. Member referred to 
some circular which he had received a 
year ago. This idea has been con
sidered quite apart from the Congress, 
and quite apart from politics. It is an 
idea to get large numbers of volun
tary . people to work in vil!a»;es and 
elsewhere—city people to go to the 
villages and generally work with the 
others, etc. There is nothing novel 
about Ihis idea. But anyhow, we dis
cussed it with members of all kinds 
of organisations and parties in India. 
It is rather odd. biî  probably I think 
I am right wf^en I say that Mr. Gulzari 
LaI Nanda has /liscussed this matter 
n^re  with .nonrCongressmen than with 
Congr^smen.

The Minister of Planning and In i-  
gatifMi and Power (Shri Nanda): That 
is trM .̂ , ^

-Shri Jawaiiarlal Nehm: It is onir
lately that the matter has come up- 
before the.£ongress. .It is true that thê  
i(Sea has‘appealed to. us—the essential 
idea of allowing opportunities for 
work, and the other  ̂ idea that thi&
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should be kept apart from the politi
cal level. We do not want to get 
entangled with the Congress organisa
tion as such. Undoubtedly, we want 
Congressmen to help it in the sense of 
work. There are no prizes in it. There 
are no office-bearers in it. But any
body who wants to work can work. 
Andbody who wants to take up a 
spade and dig can take up a spade and 
dig. That is all. Politics does not cqme 
in. In fact, I may tell the House that 
some political parties wanted to take 
part in it as political parties. We 
pointed out to them that that would 
not be right. They take part as indivi
duals. If I take part in the Bharat 
Sevak Samaj, I take part as an in
dividual. I do not go there commis
sioned by the Congress to take part 
in it. So also others can take part in 
it too, not to exploit it for political 
purposes. Whether it is the Congress 
or whether it is any other party, they 
can come, but we do want to keep it 
outside the arena of controversial 
politics. Whether we succeed or not I 
do not know. I cannot say. It is true, 
as I think Mr. Deshpande pointed out, 
that in some rule or regulation, or 
whatever it is. it is said that people 
who believe in violence oi who want 
to function on the violent plane or on 
the communal plane are not encourag
ed in it. Well, naturally, as I pointed 
out, as individuals everybody is wel
come. But where an organisation, 
which is wedded to either violent 
methods or definitely communal 
methods, comes into it. difficulties are 
created all over the place: not only in 
that work, but in all work, difficulties 
are created, and the result might well 
be that instead of our carrying on that 
particular work, we would have con
troversies and conflTcts instead of co
operative endeavour, and may be, 
exploitation of that work for other 
purposes. I need not advance any 
argument before this House in regard 
to violence, but may I remind this 
House—many hon. Members may not 
remember—that this Parliament, or 
rather, the predecessor of this Parlia
ment. officially by resolution con
demned communalism and has directed 
Government not to have anything to 
do with communal organisations. Of 
course, they can have the freedom tlrat 
the law gives, but the Government is 
not going to give the slightest en
couragement to any communal organi
sation. whether it is Hindu ^  Muslim 
or Sikh or Parsi or any“o!?ier. Tliat is 
the official policy of Government which 
we intend pursuing. But so far as the 
Bharat Sevak Samaj is concerned, it 
is not concerned with these policies of 
Government: it is concerned with
carrying on its voluntary work quitely. 
without argument. It does not want to

introduce the element of argument and 
conflict into its work. That is the sole 
purpose behind any rules that have 
been made. I do not know whether the 
rules have been finalized or not.

Now the other point is and I must 
point out—I will not say I protest— 
but I must express my surprise at the 
loose way hon. Members who ought 
to know better use words. Dr. Saha, 
an eminent scientist, threw about the 
word ‘fascist’ in a way which only 
leads me to think that the hon. Mem
ber does not know the meaning of ihe 
word ‘fascist\ I may call him a 
‘fascist* too as a term of abuse. But 
surely these are words of meaning and 
cannot be used by scientists unless 
they have forgotten science and lost , 
touch with their science. They cannot 
use loose words and vague words. It 
is a degradation of science, if I may 
say so. He talked about ‘fascism’ in 
this House. Why? What is ‘fascism’ 
here? Because we have not got Stand
ing Committees of the Legislature? 
Now is this logic? Is this reasoning? 
Is this even intelligence? I just do 
not understand. I do put it to this 
House with all respect and in all 
earnestness that the way this House 
functions, the way this Government 
functions in this country, the way 
many of our hon. Members opposite 
function here and outside is allowed 
by this Government only. I should like 
to know in how many countries or in 
which country in this wide world this 
freedom is allowed. As a matter of 
fact our attitude here in regard to the 
Opposition ought to be appreciated 
not only with respect to organisations 
which openly have the policy of con
ducting activities which can only be 
called subversive activities but with 
every kind of opposition. I should like 
to know in what country in Asia, 
America or Europe or Africa Opposi
tion of this type has greater freedom? 
Then I shouffl like to discuss ‘fascism’ 
and ‘authoritarianism’ and the rest of 
it.

Shri Meghnad Saha: On a point of 
personal explanation, Sir. I had been 
in the Fascist regime—Italy—in 1927 
and ‘fascism’ means {Interruptiov)

Mr. Chairman: Order, order. The
hon. Member has spoken and taken 
his time. He should not interrupt 
now, (Interrupptions) Order, order 
Hon. Members should not get excited. 
What I was saying was that under the 
garb of explanation, the hon. Member 
ought not to make a speech or try to 
give a reply. He has alKBidy had his
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[Mr. Chairman]
chance to speak. I do not think there 
is any explanation required now. 
Unterraptions),

Shri VelayodhaB (Quilon cum
Mavelikkara—Reserved—̂ h .  Castes): 
Sir. why should he not be given an 
opportunity to explain?
LShri JawaharUl Nebm: May I sug* 
gest to hon. Members to show some 
restraint if not intelligence?

Shri S. S. More: On a point of infor- 
mjftion. Sir. Has intelligence become 
the monopoly of the Party in power?] 
(Interruptions).

Mr. C haim iu: Order, order. Some 
hon. Members are getting unneces- 

‘ sarily excited. If the hon. Member 
Dr. Meghnad Saha really wanted to 
give some explanation, I could have 
understood. But he wanted, under the 
garb of explanation, to make a speech. 
(InterrupticTU).

Shri Jawmharlal Nehm: I am not
interested in Dr. Meghnad Saha’s 
experiences in Italy 20 years or 30 
years ago. We are talking of the pre
sent day and 1 am challenging his 
statement in the present day.

Shri N. C. Chatterjee (Hooghly): 
Sir, the hon. Members are denied the 
chance of putting forward explana
tions, when their statements and bona 
fides are being challenged.

Mr. Chairman: The hon. Members
in Opposition have been throwing out 
far greater challenges. (Interruptions).

[ M r .  S p e a k e r  in the Chair'l
Mr. Speaker: Order, order.
Shri RaghaTalah: Sir, may I remind 

the Prime Minister. ..
Mr. Speaker: Order, order. (Inter-

rupzions) If the hon. Members persist 
I shall have to be strict? It does not 
add to the dignity of the House.

Shri Nambiar: We are not afraid of 
the Government, Sir.

Mr. Speaker: Order, order.
Shri H. N. Mukerlee: Dr. Saha rose 

on a point of personal explanation. 
He ought to be given an opportunity 
to explain......

Mr. Speaker. Order, order. Let the 
Pr|me Minister go on.

Shri Nambiar: Nobody would 
th re a t^  us like that.
 ̂ Bfr., Speaker: I want to know if the 

hon. Member wishes to take the func
tions of the ChBix In his own hands? 
If that is not the Intention, then he

must follow the procedure here. Let 
him not contradict or go on arguing 
over the whole matter. I am calling 
upon the Prime Minister to continue 
his speech.

Shri N. C. Chatterjee: Sir, some re
marks were made by the Prime 
Minister against Dr. Saha and he 
wanted to explain the position. He 
was allowed two minutes to explain 
facts but he never got the chance. 
Will you give him that chance, Sir?

Shri Gadgil: That explanation can 
only be given after the Prime Minis
ter’s speech is over.

Mr. Speaker: Let the hon. the ex
Minister leave the matter to the Chair 
and resume his seat.

Shri A. K. Ckipalan (Cannanore): 
Sir. the hon. Prime Minister in the 
course of his speech today had made 
so many allegations against the Opoosi- 
tion—not only he made allegations 
which have provoked the Opposition 
in the House but allegations about 
intelligence and all other things. Not 
only that but the Prime Minister also 
has said so many things and has asked 
whether in any country the Opposi
tion is allowed to function in the way 
it does here. If the Prime Minister at 
least will be ready to hear from us 
the facts and to allow us an oppor
tunity to explain things, that will only 
be fair. After all serious allegations 
are made against the Opposition. He 
said that the Opposition Members 
have no intelligence and they have no 
patience and so many other things......

Mr. Speaker: I understand his point. 
Now. if more than one persons are 
going to speak I do not think it is 
possible to allow that kind of thing. 
The Leader of the Party, to which 
those Members who are speaking more 
than one at a time belong, has already 
made his submission. I have heard it. 
His request is that the hon. Prime 
Minister should give them an opport
unity of hearing what they have to 
say, if not here then somewhere else 
also. And I am sure the hon. Prime 
Minister w 11 alway.«? be glad to give 
them that kind of opporlunity. I am 
also sure that if they convince the hon. 
Prime Minister that any statements of 
his were wrong, I think he would be 
first to admit his mistake and he will 
not stand on any consideration of false 
prestige. Therefore, it is no use creat
ing here a sort of an atmosphere of 
tussle and heat. Let us hear whatever 
he has to say and if any Member has 
to give any personal explanation, 
certainly he would be given an oppor
tunity of personal explanation, but not 
«« opportunity of' either criticising 
the Chairman or sIde-trackIng the
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discussion. Now we are taking up the 
'  time of the House. It is nearing 

12 o’clock. That must be remembered 
also. So 1 will request the Prime 
Minister to continue his speech.

Shri Jawaharlal Nehru: I entirely
agree. Sir, with what you have been 
good enough to say. I shall be very 
happy indeed to have any information, 
refutation, correction or however else 
it m§y be called, for anything that I 
have said. It is of course a little diffi
cult to measure by a yard or weigh 
in a balance people's intelligence. But 
if there is proof of that too, I am pre
pared to look into that. The discussion 
on this subject has been going on for 
some time this morning and thus far. 
and before I spoke. Sir, no one from 
our side sooke. I am the first speaker 
€Q thif aide and we allowed Members 
u t  ine Opposition to speak one after 
the other, and so far as I can remem
ber theie was relative peace in tnid 
Chamber although all kinds of allega
tions were made amounting to saying 
that we were stooges of America, the 
Mutual Security Act was read out. 
and it was said that we were sub
servient to Governments abroad, and 
all that. I did not say a word. The 
Opposition was having a field day. 
And then when I get up and in my 
very moderate and temperate language 
point out certain deficiencies in the 
arguments that had been put across 
from the other side and also my 
desire, if I may say so with all respect, 
to improve the Opposition Members 
and point out certain proper methods 
of having this improvement, unfortu
nately hon. Members on the other side 
do not approve—I suppose I am right 
in thinking that they do not approve— 
of something that I said. It was 
pointed out that there was a deep 
intrigue in our not having Standing 
Committees. One hon. Member thought 
that it must be connected with the 
American aid. This remarkable fligh: 
of imagination really surpris.ed me 
because thus far I have not heard this 
kind of a thing whispered even. These 
Standing Committees were formed in 
1922 or thereabouts I think, under 
very special circumstances which 
obviously no longer exist. I^am not 
aware of any country having parlia
mentary institutions having Standing 
Committees of that type. That does not 
mean, of course^ that we should not 
have them or something like them. 
But if hon. Members think that these 
Standing Committees took part in the 
day-to-day administration of the 
various Ministries as some Members 
said, they are mistaken—they do 
nothing of tlie kind. They met, 
roughly—except for the Standing 
Finance Committee which met more

frequently—two or three times a year 
and they-met to consider certain pro
jects which they recommended or passed 
to the Finance Committee or whatever 
it was. Inere was hardly and real 
insight into the administration, any 
opportunity for that. It was a for
mality and a certain check, if you like, 
on the previous Government that we 
used to have. Now, as we function 
today, tha^ particular type of Stand
ing Committee has no meaning; it was 
an advisory committee, now it has no 
meaning whatsoever.

The House will remember that on a 
previous occasion I said thatQ  would 
welcome as much co-operaiibn as 
possible from Members opposite, in 
fact, from the whole House. It is 
very difficult to find out a method 
or to organise a method for that co- 
qperation. There are in the majority 
party a large number of Members, I 
thmk 350 or more. It is difficult for 
large numbers of Members to be 
associated with our work. But 1 
should like them to be associated in 
many ways. As a private matter, party 
mavU3r, we â it. tnem to form com
mittees to study administration. They 
aad nothing to do with Government, 
it was a pure party matter. And I 
mentioned to the Members of the 
Opposition that I would like to confer 
with them on any important matter 
that arises and a few days ago we 
had such an informal conference about 
foreign affairs. Now, I suggest that 
that kind of a thing we are perfectly 
prepared to have in regard to any 
subject at any time, and I would go 
further and say that I should like 
suggestions from hon. Members 
opposite or hon. Members on this 
side of the House as to now we can 
have more co-operation in the work
ing of Government—I am not talking 
of co-operation in this House but 
actual consultations etc. in .’•egard to 
important matters. I am peifectly 
prepared to consider any proposaL 
But I do think that this old system 
of Standing Committees ; s they were 
is completely out of place. It does not 
give that real co-operation, give those 
real opportunities, and it was a relic 
of the old British days which has no 
place today. Therefore, we decided to 
do away with it, but not to do away 
with the possibility of consultation or 
co -Q p era ti.o n . L e t. u» investigate that 
and I am prepared to 50 ?»s far as 
possible. But the House shtuld re
member that co-operation is only fruit
ful when one approaches it in a spirit^ 
of, co-operation. If on the other hand* 
it is jv»st t® oppose and upset then 
nqthing. comes out of it. After all, a 
great part of the business of adminis
tration is not what might be called



3263 Appropriation 4 JULY 1952 (No. 2) BiU 31̂ 64

[Shri Jawaharlal Nehru]
a thing in which there need be cpposi- 
tion. In administration there are many 
things in common which any political 
party would have to do anyhow. Well, 
we do wish to have the views of hon. 
Members who may be experts or who 
may know something in regard to 

 ̂ those matters and as I had said, 1 
repeat, 1 shall welcome any sugges* 
tions or any ways of meeting them. 
For my part I have some ideas which 
1 should like to pursue but I would 
welcome other ways to<i/

About our subservience to Govern* 
ments abroad, well, I do submit that 
in this matter I should have preferred 
the hon. Member to point out some
thing that we have done which appears 
to him to have been dictated or 
governed by some other Government’s 
advice or direction. Surely that is the 
test. 1 agree with him that that part 
of the Mutual Security Act which he 
read out represents the wishes of the 
American administration in the 
matter. I agree. And no doubt they 
want such help or such support from 
other Govemrrtents, point is what 
we do about it, not what the wishes 
of the American Congress when they 
passed that Act were. The question 
is whether we give up our policy in 
any matter, divert from our policy 
because either of pressure from a 
foreign country or, if you like to put 
it so. of a ‘ desire to get money from 
abroad. At every stage and at every 
step we have made it clear to every 
country we have dealt with that we 
are not going to change our domestic 
or our foreign policy and this has 
been accepted. And if at any time it 
is not accepted, well, there the matter 
ends; we part company from the aid 
and from that country if necessary. 
So that the wav to look upon it is 
this: Have we done an3rthing? If we 
have done anything, let us examine 
it, let us get it, and let us withdraw. 
But merely to say that other countrie*  ̂
want us to do something does not 
carry the argument much further^J’o 
take this a few steps further and to 
say that we have put an end to or 
intend to put an end to all the Stand
ing Committees because we are afraid 
that people may have a peep in into 
the inner workings of the Government 
is a most extraordinary charge. Hon. 
Members get somewhat excited and 
irritated when I in my, as I said, 
moderate and temperate language 
point out to them some facts. But do 
hon. Members realise that they accuse 
us of secret deals with foreign Powers 
behind the back not only of the 
Opposition but behind the back of 
Parliament, of the Indian public? We

dare not show them these secret deals! 
That is what is said, not implied 
almost, said openly. That is a very 
serious charge. I deny it absolutely. 
There is nothing secret, nothing under
ground, nothing hidden from public 
view, in our relations with any 
country. We may be right or we may 
be wrong in any particular action that 
we may take. But speaking for my 
Government, speaking for myself, I have 
never functioned—and I say so with 
all respect—in politics in an under
ground way. I am not for a moment 
accusing people who function in an 
underground way—not that. But the 
whole habit of a life-time pursues 
me. Even if I want to do it. I could 
not do it. Again, if I may strike a 
personal note, such influence, or affec
tion that 1 have received from the 
Indian people is because I take them 
into my confld^ce about my inner
most thoughts. |We cannot carry on 
this Government oy way of deals with 
foreign powers. This Government 
would deserve to be washed off and 
smashed up if it did that behind the 
back of the Indian people or this 
P arliam en t

I Shri Nambiar: That is going to
happen.

Shri Jawaharlal Nehm: The hon. 
Member opposite displays the attitude 
which I said previously about some 
hon. Members opposite. It is rather 
extraordinary how truth will out^in 
spite of every effort to suppress it.̂

This has nothing to do with Stand
ing Committees. Let us discuss our 
foreign policy, or aid programme as 
you like. Standing Committees even 
if they exist, it is equally easy for 
Government to see that nothing secret 
is sent up to the Committee. In fact 
the Standing Committees got to know 
nothing secret. They got to know 
obvious things which everybody knows.

Shri H. N. Makerjee: May I rise on 
a point of information? What is the 
intelligent deduction from a process 
of acceptance of foreign aid from a 
particular country which very speci
fically lays down conditions regarding 
the acceptance of that aid?

Shri Jawaharlal Nebm: That is—If 
I may say so—a question of your own 
s^ength and ultimately It is your own 
strength that counts.
T, 5 ; Mnkerjee: theUnited States.

Blr. Speaker: Order, order.
Mnkefjee: In eveix

Parllantent......
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Bfr. Speaker: Not Uke this. That is 
not the way to keep the dignity of the 
House.

Shri Jawaharlal Nehru: The question 
is not what the United States may 
have said we must do, but what we 
have agreed to. The preamble to this 
agreement runs as follows:

“Recognising that individual 
liberty, free institutions, and 
independence, on the one hand and 
sound economic conditions and 
stable international economic re
lationships on the other hand, are 
mutually interdependent;

Desiring to co-operate in pro
moting and accelerating the inte
grated economic development of 
India:

Agreeing that increase in the 
interchange between the two 
countries of teclmical knowledge,
skills and techniques in the field 
of economic development is 
mutually advantageous; and

Considering that the Government 
of the United SUtes of America 
and the Government of India 
agree to join in pronjoting inter
national understanding and good
will and in maintaining world 
peace, and to undertake such 
action as they may mutually agree 
upon to eliminate causes for 
international tension;

Have agreed to carry out the 
Technical Co-operation programme 
and its separate projects as 
follows:^
This is not the occasion for me to 

discuss foreign policy. I have enr 
deavoured to discuss it previously and 
I hope to discuss it again in this 
House and elsewhere, because it is 
important that hon. Members opposite 
should understand it. The people of 
India, even the average villager under
stands it more or less. But the intelli
gent person who has allowed his 
intelligence to be warped and twisted 
in one direction finds it very difficult 
to understand simple problems.

In regard to the Planning Commis
sion. nothing has happened which 
would have really enabled hon. Mem
bers opposite to raise this point. The 
Planning Commission is functiMiing 
quite apart from the Congress, though 
it is true perhaps that prominent 
Congressmen are connected with It, as 
they are connected with this Govern
ment, as indeed it is a fact ihat they 
run the Government. One cannot for
get that fact. But they run the Plan

ning Commission, they deal with the 
Planning Commission in a completely" 
non-partisan way, not even as Miai*> 
ters. A Minister has greater latitude 
in this matter than a member of the 
Planning Commission. Unless he hap
pens to be a Minister, he is in a sen^f^ 
an official who is not connected with 
any party. He is functioning ab aw 
expert in that particular work. ^

In regard to the Standing Com^ 
mittees, in my opinion, these Com
mittees were completely out of piace. 
They did no useful work. They might 
have produced an impression in so ne 
Members that they were doing some 
work. They were too much comected 
with the old British set-up ’tojr us 
continue them. If there are other 
methods of consultation in regard to 
adminis^ation, I am perfectly pre
pared to consider them.

Shri RaghftTaiah: On a point of
information. Will the hon. Priino 
Minister make available to this House 
the agreements made by the Govern
ment of India with other Govern
ments?

Shri Jawaharial Nehm: They are
laid on the Table of the Hous^ from 
time to time; they are not secret. ^

Shri Rarhavaiah: May I remind the 
hon. Prime Minister of the contradic* 
tion in his speech when he characteris' 
ed..........

Mr. Speaker: Order, order. He must 
not take advantage under the cover 
of a point of information to carry on 
other arguments. It is very wrong I t  
is not keeping the honour and is 
breach of faith.

Mr. Gadgil; he must bear in mlntf
the Ume limit.

Shri Gadgil: l want to take a dis
passionate view of the points raised* 
and the discussion thereon. Un
doubtedly, the groups are study grouos. 
O^bjection was token on the ground 
^ a t  certain officers were present. 
What I want to tell the House is that 
the objwt of these groups is just to 

problems of the varioM? 
Ministries with which they are 
associated and guidance Is given in 
the matter of such studies by the 
Ministers and the officers are there to 
supply data and information to the 
Minister, not necessarily to the Mem- 

the group. I think 
what iinformation is given is avail
able to the Members of this House if 
they ask questions and that infonr.n- 
tloq IS bound to be given on the floor 
of the House. So there lias been no' 
^each  of the Constitution As the 
Prime Minister has riahtlv pointed?
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o u t  whatever help is possible in the 

of making ixiiormation and ^ata 
available would be given to the Mem- 
J^er^ of the other oarties also.

Reference was made that this was 
putUng the Government in the hands 
o f ^ e  party. I think any commentary 
on  ̂ the political institutions and 
p ry tices in the U.S.S.R. will show 
that t l^  Gcwtecomont^ th ^ e  and Uie  ̂

parly afe ind'stingui$hablc. Therefore, 
in fact the leftists ought to congratu
late the Congress party for having 
emulated the example of U.S.S.R. The 
real trouble is that they are suffering 
from a sense of frustration and they 
do not appreciate the real motive t>e- 
hind the arrangement that has been 
evolved.

As regards the Standing CommUtees,- 
as far as I remember, two ^ere con
stituted under the Government of 
India Act, 1935 and the others in 
pursuance of resolutions passed in the 
Central Assembly. At that time the 
Government was irresponsible and 
irremovable. But at the same time the 
Government felt the necessity of 
associating the popular element with 
the formulation of policy and wanted 
to share some information, though not 
power, with the representatives of the 
people.. Therefore, we must bear in 
mind that the constitution of these 
advisory committees was a feature of 
a system of Government which is no 
longer obtaining today. Today our 
Government is a parliamentary Gk)vem- 
me^t. Therefore, all those precedents 
and provisions which we find in the 
constitution of the U.S.A. are irrele
vant. There the executive is not 
responsible to the Legislature. Here, 
under this Constitution of ours you can 
fix the responsibility squarely on the 
Government. The constitution of 
•Standing Committees, in my humble 
oDinion, will affect that central theme 
of rcsDonsibility and it will be, I think, 
ag a in s t the spirit of the Constitution 
as well.

What will be the manner of work
ing of the Standing Advisory Com
mittees. if constituted? Suppose the 
Members of the Opoosition come and 
agree to anythin)?. Knowing as we do 
the Leftists, they will go out and on 
the. floor of the House they will use 
that position as a spring-board for 
something more. In other words, they 
will not be able to deliver the goods 
because* they would easily say that 
those >rere individual commitments 
not bipding on their respective parties.
If. on the other hand they oppose it, 
obviously the Standing Advisory Com
mittees are v'seless.

In these circumstances I believe that 
in the interests of parliamentary
executive nothing should be done which 
will take away, even by a grain, the 
responsibility of the Government,
which must be exclusive. They are 
responsible for the formulation of the 
policies and their execution, and if
they go wrong the Constitution pro
vides the remedy. Moreover, why 
should we give the Government an 
opportunity to say “We consulted you. 
and«>>4kie*^polic3L4>M be«n«, th ^  result of 
the consultation with you’*? Thus there 
is a moral jbligation to support and 
I think the Prime? Minister is perfectly 
right when he s f ei t hat  the Govern
ment cannot share the responsibility 
with any other party. Therefore, the 
grievance of my Leftist friends is not 
valid, unless they have something else 
up their sleeve which ^o ffir they have 
not disclosed. >' '

Mr. S p f^er: Dr. Meghnad Saha is 
not here. I wanted to give him an 
opportunity of making a personal 
explanation, but unfortunately he Is 
not here. I will nroceed to put the 
motion to the House

The question isf^
“That the Bill to aiithorl^e pay

ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of tndia for the service 
of the financial, year 1952-53, be 
taken into consideration.’’

The motion was adopted.
Clayses 1 to C were added to the Bill.
The Schedule was added to the Bill.*

The Title and the Enacting Formula 
were added to the Bill.

Shri C. D. Deshmiikh: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

12 N o o n .
ESSENTIAL GOODS (DECLARATION 

AND REGULATION OF TAX ON 
SALE OR PURCHASE) BILL.

Mr. Speaker The House now 
proceed with the further consideration 
of the motion moved by Shri C. D 
Deshmukh on Wednesday, the 28th 
May, 1952 in respect of the Essential 
Goods (Declaration and Regulation ol 
Tax on Sale or Purchase) Bill. The 
motion Is for reference oT the Bill to 
a Select Committee.

The Minister of Finance (Shri C. D. 
Deshmnkh): The motion requires some 
amendment, Sir, in view of the fact




